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©

GOVERNMENT OF TRIPURA
FINANCE DEPARTMENT ‘
No. F. 8(11)-FIN(G)/84 Agartala, the 9th August, 1985.
NOTIFICATION
Subject :—Tripura Government Employees’ (Extraordinary Family Pension
and Extraordinary Disability Pension) Rules, 1985.

- In exercise of the powers conferred by the proviso to Article 309 of
the Constitution of India and all other powers enabling him in that behallf,
the. Governor of Tripura is pleased to make the following rules to regulate
the sanction of extraordinary family pension, extraordinary disability
pension and other benefits in respect of a Government servant who dies or
is invalidated out of service as a result of an encounter with or violence
by extremists, namely :

Short tittle, 1. (1) These rul(;s may b.e called “The Trqura Govcr'nmf;\}t Employﬂ;;:es’
application (Extraordin?,ry Famﬂy Pension and Extraordinary Disability Pension)
and Rules, 1985”.

comiaencement. | | |
" (2) They shall apply to cevery person, who is a member of a service

or holds a civil post under the State Government‘ including a p(_)lice
personnel and an officer and a member of the Tripura State Rifles,
vhether -permanent or temporary, SCrving uqder_ the S_tate Government
W who dies or is disabled out of service, while in service, as a result of

ang h or violance by the extremists.

an encounter wit
: (3) They shall be deemed to have come into force on and from

the first day of September, 1982.
2. (1) In these rules, unless the context otherwise requires—

Definition.
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(@) “deceased” means a Government servant who dies while in
service as a result of an encounter with or violence by
extremists ;

(b) “disabled” means a Government scrvant who 1s in\'a.lidalcd
ot of service as a resuit of an cncounter with or violence
by extremists’; o

(¢) *“‘cx-gratia” means the lump sum amount udmlssﬂ)lc» 1-9 1l‘1c
family of a deccased under the Government ol l"n}l)'ula{
Home Department Memorandum No. F. 1(53)-PD/74 tdte(
the 30th June, 1983 or under any other order or mdu_s,
which were or may be issued by the State Government 1n
that behalf. . L

(d) “Extraordinary disability Pension’ means a pension admissi-
ble under these rules. ' ' .

(¢) “Extraordinary family pension”  means a family  pension
admissible -under these rules. . o

(f) “Death-cum-Retirement gratuity” meais a gratuity admissible
under thesc rules. . -

(¢) “Extremist” means a person who indulges in wanton kllll_ng
of persons or in violence with a view to adversely .eﬂectmg
communal harmony or causing disaffection ~against the
Government established by law in furtherance of any political
social, communal or religious goals and includes a person who
‘harbours or abets such a person ;

(h) “Family” shall have the same meaning as assigned to it under
sub-rule (6) of rule 50 of the Central Civil Services (Pension)
Rules, 1972, as adopted in Tripura (hercinafter called the
Pension Rules). ; ‘

(i) “Form” means a form appended to these rules.

(j) “Government servant” means a person who is a member of a
service or holds a civil post under the State Government and
includes a police personnel, an officer and a member of the
Tripura State Rifles, whether permanent or temporary.

(k) “Pay” mecans the basic pay and dcarness all owance, but not
additional dcarness allowance which the Government servant

was in receipt of on the date of his death or on the date of
his disablement.

(2) The words and expression used herein, but not defined, shall
have the same meaning as respectively assigned to them in the Pension
Rules, or the Fundamental Rules and Supplementary Rules as adopted in
Tripura.

3. (1) On receipt of information from the Police or from any other
source whatsoever that a Government scrvant has died or has become
dlsableq out of scrvice as a result of an cencounter with or violence by
extremists, the Controlling Officer or, as the case may be, the Head of the

Department, in respect of such Government servant shall, after making

such' enquiry as he may consider necessary, submit, as expeditiously as
99351}710, a report on the death or, as the case may be, disablement ol the
Government servant to the Government for consideration whether the
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the disabled Government

may be,
rules.

benefits mentioned in these
of the report referred to in sub-rule (1) and
if considered nccessary.. the State Govern-
servant died or has become disabled
violence by extremists, it shall make

cased or, as the cas¢

family of the dec
any of the

servant is entitled to all or

(2) If on consideration
after making further inquiry,
ment is satisfied that the Government
a5 a result of an encounter with or

4 declaration to that effect in Form 1.

(3) The family of the deceased
made under sub-rule

in respect of whosc death a
declaration has been (2), shall be entitled to the
Lenefits mentioned in these rules. .

(4) A Government servant in respect of whose disablement a
declaration has been made under sub-rule (2) chall be entitled to the
Lenefits mentioned in these rules.

(5)() If the -family of a deccased, entitled to get benefits under
these rules, is already in receipt of a family pension, gratuity or other
benefits including ex-gratia under the Pension Rules, or under any other
rules or orders, then the members of such family or any of them may make
an application to the Controlling Officer or as the case may be, the Head
of the Department of the deceased Government servant concerned for the
crant of benefits under these rules in lieu of the benefits including
ex-gratia already sanctioned under the Pension Rules or under any other

order or orders. .

(ii) 1f a disabled Government servant,. entitled to get Dbenefits
under these rules, is already in receipt of a pension or other benefits under
any existing rules or orders, he may make an application to his Controlling
Officer, or as the case may be, to the Head of the Department concerned
for the grant of benefits under these rules in licu of the benefits includinf:
cx-gratia already sanctioned in his_favour under any existing rules o?
orders. ' - -

(iii) On receipt of an application made under clause (i) or, as the
case may be, under clause (ii), the Controlling Officer, or as the CZ]SC ma
be, the Head of the Department, if satisfied that a declaration under qub)-/
r_Ech (2) has been made in respect of the decath or disablement ofhthc
’f_zov.crnmcnl servant concerned, shall make an order for giving to the
family of the dcceased, or as the case may be, to the disaﬁaled Co
ment servant, the benefits admissible under these rules. ‘ ver

4. Every application for benefit .under these rules shall be made in

Form 1. )

5. (1) Unless otherwise specifically ~provided in these rules, no
provision of the Pension Rules, or any other rules or orders of 111;5131»
Government relating to pension, gratuity or other similar benefits sha]vl
apply to the family of a Gavernment servant or to a disabled Government
servant who has been granted benefits under these rules.

including the ex-gratia payment, if any, paid on
disablement of a Government servant under any
cxisting rules or orders of the State Government, shall be adjusted again;t
the bencfits admissible under these rules and the balance, where necessary,
Jecovered in instalments from the amount of pension or other benefits
admissible under these rules ; ‘“:-

'V ‘u
sl -
4

s § Sin J s
J ST Jun

(2) The benefits,
account of the decath or
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g Provided that the amount of an instalment shall not be more than one-
third of the amount of such pension payable per menscm.

6.(A)(1) In casc of Government servant drawing basic pay of Rs. 830
(revised) or Rs. 700 (Pre-revised) per month or above, as the case may be,
at the time of death:

_Thc widow of the Government servant will be entitled to a family
pension at the following rates: ' ' ~eased
(i) An amount equivalent to the last pay drawn by the deccased,

for a period of seven years or upto the date on which the dcceasec_l woul.d
have retired in the normal course, whichever may be later. During this
period, children allowance and education allowance would not be
admissible.

(i) At the expiry of the period referred to in clause (i) above.
an amount equivalent to the pension which the deceased wou}d have bcen
entitled to on the basis of the emoluments on the date of hls.dcath, but
counting service upto the date on which he would have retired in the
normal course.  During this period, ~children allowance at the rate
Rs. 100/- per child upto the age of 23 years (in case of a daughlc!' upto
age of 23 years or the date of marriage, whichever is earlier) will -bc
pavable in addition subject to the condition that fh¢ family pension
together with the children allowance and the education allowance for
children shall not exceed the pay drawn by the deceased at the time of
death. :

(iii) The family pension at the rates referred to above would
cease, in case the' widow re-marries, from the date following her re-
marriage. From that date, however, she would be entitled to pension
equal to the amount of ordinary family pension which would have been
admissible if the Government servant had died in the normal circumstances
and from the same date, children allowance will be admissible in addition
as indicated in sub-rule (4).

(2) In case of Government servant drawing basic pay of less than
Rs. 830 (revised) per month or Rs. 700 (pre-revised) per month, as the
case may be, at the time of death:

. 6)) Thc .widow of the Government servant will be entitled to
family pension till her death, at the rate equivalent to the pay drawn by the

C_}overnment servant at the time of death. Children allowance and Educa-
tion allowance will not be payable inaddition.

(i) Family pension at the rate referred to above would cease in
case the widow re-marries, from the date following her re-marriage. From
that (lgtc, however, she would be entitled to pension equal to the-amount
of ordinary family pension which have been admissible if the Government
servant had dicd in the normal circumstances and from the same dat
children allowance will be admissible in addition as indicated in su(b-rule (46)'

(B) Where the Government servant dies as a bacheler or as a

wictlow?r withotut c}:ﬁ}dren, pension will be admissible to the parents with
out reference to their pecuniary ci 8 L
be as followes : P y circumstances.  The rate of pension will

(i) In the case of a Government serva

time of death is Rs. 830/~ (Revised) or Rs. 7 nt whose basic pay at the

00/- (Pre-revised) per month
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rate of family pension admissible to the widow
f sub-rule (1) for both parents and at 2/3tds
On the death of one parent, the pension
he surviving parent at the later rate.

last drawn by the Government
rate for a single parent. On
at the later rate will be

s of the

or more, at 2/3rd :
ause (i) o

as indicated in cl !
of this rate for a single parent.

as aforesaid will be admissible to t

(i) In other Sses at 3/4ths of pay |
cervant for both parents and at 3/4ths of this_
the death of one parent, dependant pension
admissible to the surviving parent. ‘ N .

(C) (i) Children allowance when payable in addlt.lon. to farfnl'y
pension will be at the rate of Rs. 100/- per mop‘lh per child in the gasc
of Government servants whose basic pay at the time of death is Rs. 830/-
(Revised) or Rs. 700/- (Pre-revised) or above per. month a.nd Rs 60/- per
month per child in other cases, subject to the limits prescribed in sub-rules

(1) and (2) of (A) above. -

(ii) Children allowance, when admissible on the re-marriage of tl}c
widow, will be payable at the rates and subject to the limit mentiorred In
(i) above.

(iii) For motherless children, the rates will be Rs. 150/- per momh
per child in the case of Government 'servant whose basic pay at the time of
death is Rs. 830/- (Revised) or Rs. 700/- (Pre-revised) per month and above
and Rs. 90/- per child in other cases upto the age limits prescribed in clause
(i) of sub-rule (1).

(D) Subjéct to the other provision of these rules, education
allowance for children will be admissible at the rates as may be prescribed
by the Central Government from time to time in the orders issued for
this purpose under the Central Civil Services (Extraordinary Pension) Rules
till the State Government prescribed its own rates under these rules.

7. Disabled Government servants will be paid pension which will
consist of a service element and a disability element, the service eclement
will be equal in amount to the retiring pension including the Death-Cum-
Retirement-Gratuity which the Government servant would have been
entitled to on the basis of his emoluments on the date of disablement but
counting service upto the date on which he would have retired in normal
course. The disability element for 100% disability will be equal in amount
to the emoluments last drawn by the Government servant minus the service
clement ie. the retiring pension and pension equivalent of death-cum-retire-
ment gratuity, the amount of disability element being limited to Rs. 1,000/-.
IFor lower percentages of disability. the disability element will propo;tiona-
tely b'c redu'ced (emoluments for the purpose of disability clement wilrl
comprise basic pay, dearness allowance and additional dearness allowance).

Where disability pension has been allowed, no further pension will

be admissible.
8. Dcath-cum-retirement gratuity will be regulated as per rule 50 of

the Pension Rules.

Provided that the amunt of death-cum-retirement-gratuity pavyable
under these rules shall not be less than an amount of rupeces twenty

thousand.
9. The family pension under these rules shall take effect from the
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date following the date of death, or the case may be, the date of disale-
ment of the Government servant.

10.  Wherce any doubt arises as to the intepretation of these rules, i
.\.ha!l‘bc referred to the. Government in the Finance Department ,fnr
decision. s

11. Where the Government is satisfied that the operation of any of
these rules  causes undue hardship in any particular case. it may, for
these rules  cauces  under hardship in any particular case, it mai,'. for
reasons to be recorded in writing, dispense with or relax the requirement
of }hat rule to such extent and subject to such exemption and conditions
as 1t may con-ifer necessary. |

, - B. B. Bhattacharjee
Finance Officer & Under Secretary
to the Government of Tripura.

FORM 1
(Sce rule 3)

- In CX‘CI'CIS'C of the powers conferred by ‘sub—ru]c (2) of rule 3 of the
‘Tipura Government Employees’ (Extraordinary Family Pension and
Lxtraordinary Disability Pension) Rules, 1985, the State Government
hcre‘by declares that the Government servant whos¢ name and  other
particulars are given below has died or has been disabled while in service
as a result of an encounter with or violence by the extremists.

Name of the Government Post held at the Dat: and plac:

seryant. time of death/ of encounier/ Remarks.
disablement. violence.
1 ’ 2 3 4

By_ order of the Governor,

Date... ... ...
Name, designation and signature ol
the authority.
’ FORM 1II
FORM OF APPLICATION FOR FAMILY PENSION AND GRATUITY
(See rule 4) ,

Application for extraordinary family pension and extraordinary
disability pension under the Tripura Government Employees (Extraordinary

Family Pension and Extraordinary Disability Pension) Rules, 1985 in lieu
of other pensionery benefits. ‘
1. Name of the Government servant—

2. Designation and the office/
Department in which served. o,

3. Date of birlh .
Post held on the date of death/disablement.
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5. Particulars of pensionary
benelits already received.
@) The amount of monthly/
family pension/pension.
(b) The amount of DCRG/Ex-gratia
already received. .
(¢) No. of P. P.O. issucd by
the Accounts Officer.
(d) Name of the Treasury/Bank
from which the family
pension/pension is drawn
and DCRG/Ex-gratia drawn.
6. Relatipnship of the applicant
with the deceased Government
servant.
7. Signature and left hand thumb -
and finger (to be enclosed in
duplicate) impression.
Note: In case of females right hand thumb
and finger impression should be taken.
 Full address of the app]uant/
applicants.

oe}

(For use in office)

I certify that the information given above regarding’ Late/Shri.........
has been verified by me and found

correct.
(Signature)
(Designation of the asthority)

Printed at the Tripura Government Press, Apgartala.



